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LEGISLATIVE ASSEMBLY . 
.... _ ... _---

WE, the undersigned, Members of the Select 
Committee to which the Bill to establish a Medical 
Council in India and to provide for the maintenance 
of a British Indian Medical Register was referred, 
have considered the Bill and have now the honour 
to submit this our Report, with the Bill as amended 
by us annexed thereto. 

2. )fost of the opposition to this Bill has arisen 
from the proJlol!&1 that the British Indian Medical "" 
Register should be confinfld to graduates in medi-
cine, to the exclusion of the large and import&nt 
class of the licentiates. We considered whether 
the Register should be en]o.rp;ed so as to include t.he 
licentiates and whether it should be divided into 
two parts, one for graduates and one {or licentiates; 
but we are of opinion that this, apart from other 
objections, would entail a troublesome and 
expensive duplication of the Provincial Medical 
Registers and unnecessary and invidious double 
appeals in disciplinary matters, and t.llat the 
benefits to be gained would be negligible. We 
have, therefore, decided to recommend a difter-
ent course and we propose that the iioll-India 
Register should be dropped entirely. We have 
accordingly delflted from the Bill all-matters 
relating to the British lndian Medical Register. 
The scope of the Bill is now confined to the estab-
lishment of an Indiall Medical Council, whose 
functions shall be, broadly speaking, two only, 
namely,-

(a) the securing of a unUoml minimwn stand-
ard of higher qualiticatioD.8 in medicine 
for all the provinces, a.nd 

(b) the arrangement of schemes of reciprocity 
with medical authorities of other count-
ries. 

We have also made important changes in the 
provisions relat,ing to the composition of the 
Medical Council, and in the provisions relating to 
I!Ichemes of reciprocity. These are discUSBed below 
in connection with the relevant claUBe8. 

3. Long title and preamble.-These are amended 
consequentially on our decision to omit all matters 
relating to the British Indian Medical Register. 

Clause 2.-1n place of the definition of "the 
Register" in clause (g), we have substituted a 
formal definition of "recognised medical quali-
fication" which has become expedient 88 a substi-
tute for references to enrolment on the Register. 

OlaWe8 3 and 6.-In dause 3, which defines the 
composition of the Council, we have made three 
important changes of substance, with conse-
quential changes in clause I) : 

(1) As regards the President, we PrOFOSC that 
he should be a nominee of the Governor General in 
Council for the first. four yt>,ars of the life of the 
Coun~il only, and that thereafter the President 
should be elected by the members of the Council 
from amongst themselves. 

(2) Old clause (c), now clause (b), provided for 
one menlber from each Governor's province, 
elected from amongst themselves by members of 
the medical faculties of British Indian Universities 
in the province. We have widened this pro-
vision in two directions; firstly, we propose that 
each British Indian University should have a 
reprt>.sentative, and not each GoveJ,'DOr'. province 
IIUIILD 

only; secondly, we have widened tbe elootorate 
from the lDl'.di('al mcuhietl to the whore of the 
Senate or corresponding body of t,he university. 
In sub-clause (.1) of ClaUSfl 5 we propose to restrict 
the candidat-es for election to members of the 
medical faculties who have had at least four years' 
experience in teaching medicine. 

(3) Old clause (d), now clause (c), provided for 
one Dlember from each province who would be a 
graduate member of the Provincial Medical 
Council, to be elected by members of that ('ouncil. 
The old clause provided what waR in e1lec·1. a re-
presentation of t.he medical profession of t.he pro-
vince by a method of indirect election. W," prefer 
the method of direct election and a wider cleeto-
rate; and we have accordingly provided t,liat all 
gradua~ members on any Provincial Registnr may 
elect one of their number to be a member of the 
C-ouncil. Clause 5 eontainll no further restriction 
on the election of these members. 

We have not altered the l>rovisions, either of 
clause 3 or of clause 5, relating to the DOminees of 
Local Go:vernments and of the Govemor General ill 
Council. 

Olause 4.--We have amended this olause 80 as 
to make the I.ocal Government the sole administer-
ing authority in all elect.ion matters hut have 
retained the power of the Oovernor f'n'lDeral in 
C,oundl to iRene iMtrllctions. 

Clause 7 contains consequential change!! only. 
Clause 9.·-With the disappearance of the 

Register t.here is no need for a Registrar, and this 
clause, therefore, speaks of the Secretary only. 
We have added a sub-clause providing that, for the 
fil'8t four years after tht~ commencement of this 
Act, the Secretary should be appointeif by the 
Governor General in Council. "hiH will ,mabIe a 
suitable person to he appointed before the Act 
comes into force t.o do the nece8l!8ty preliminary 
work, who will carryon as Secretary thfll"eafter. 
In particular, the person 80 appointed will' be 
able to do all the preliminary work required for 
the spe.edy recognition of the quo.lificatioD.8 ~ant,
eel by the Patna, Hangoon and Andhra Umver-
sities--vide nob! on dauso 11. 

Clauses 11 tn 17 oftke RiU as introd,U('R.d, whioh 
all relnte to the Rehri..'1ter, have been deleted, and 
subsequent. clnUSf"S liave heen re-numbered. 

Olause 11, corresponding t.o old dau!i(' 18, has 
a new Bub-section (4). Beti)ftJ the Bill WIUI draft-
ed the qualifications granted by all Universities 
mentioned in tbe First Sc~hedule had been inter-
nationallv recognised, but, owing to cert&:n reasons 
on which we need not dilatf~, th", qualificatioDIJ 
of the Universities of Patna, Rangoon and Andhra 
had not uElCn BO recogni8(~d. Their omission from 
the Schedule in DO BPDfile reflects on t.h" present 
standards (If their qUH.lificutions, and by the new 
.ub-section (4) we IDu'lJ{1 to impre'lR on tho Council 
that the removal of thiR anomaly Must be placed by 
them amongst t.heir most urgent, duties. We trUBt 
that this provision will sooure thf'. inclusion of all 
suitable qualificat.ions granted by these Univer-
sities before (l,ny one can be prejudiced in any 
practical way. 

ClaUllC8 12, 1.1 a"nd 14.-These replace clause 
19 of the Bill as introduced, and modify it in ~ 
imponant manMr. The Second Schedule selll 

A. 



out in a succinct and inclusive form an mtldaal 
qualifications ~ranted in the United Kingdom, 
in British pOfl8et18ions (excluding India), a.nd in 

·'fo.reign countries. Sub-ola.use (1) of old cla.use 19 
provided t.hat aU these qualifications should be 
'fe(',ognised medical qualifications in Bdi8h'IDdia; 
and the remaininp; suh-clauses empowered the 

';Medical Council in India t.o ent.er into negotia-
tions f01' 8Chemes of recipreeity with other 
countries, and empowered the Governor General 
in Council to amend the Schedule to give efect 
to . the results of those negotiai;ions, either by -

,ilteluding other qualifications or deleting existiDg 
ones. The scheme, in our opinion, is too' loese 
fer the situation now fI&Cing us, and we propoee 
eomething more precise. Our geneml idea is 
that the qualifications included in the Second 
Schedule should be given statutory recognition 
for four years only, and that taereafter any 
qualification which has not been COTered, by an 
,.pproved scheme of reciprocity should automatic-
·ally disappear from the schedulp-. This general 
idea we have amplified in the following manner. 

Suh-clause (1) of the old clause 19 has been made 
into tI. separate section and is a permanent decla- . 
ration that the qualifications included in the 
Second Schedule will be recognised medical 
qualifications in British India. Under the ori-
giaal cwuse this would have entitled holden 
of lIueh qualificat.ions to enrolment on the all-
India Register, hut as that register has disappear-
ed we have added words which will entitletheee 
holders .~ enroh.nant GIl . .J.Itny provincial register. 
Wit·hout these words India would have no real 
considerat,ion to offer to a country proposing 
reciprocity. 

In order to secure the automatic disappearance 
from the Second Schedule of quali6catioll8 in 
respect of which there is no reciprocity, we have 
iDBerted an elaborate new clause~lause 13-head-
ed ,. Transitory arrangements for modifying the 
Second Schedule ". The operation of this clause 
will ~ confined to the four years after the com-
mencement of the Act. During this period all 
qualifications included in the Second Schedule 
will continue to be recognised in British India, 
and during this period the Council will enter into 
negotiations with the authorities of other countries 
concerned with a view to the framing of schemes 
of reciprocity. The rt'sult of the negotiatioWl 
with each country w.ill be reported to the Governor 
General in Council, along with the decisions of the 
Council regarding the recognition of any of the 
medical qualifications granted in that country. 
As regards the deciMOWI of the Council to 

~. 
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recognise qualifications, the Governor General 
in C01lllcil will have the last word, but we presume 
that he will seldom, if ever, rliffer in such matt.ers 
'frorn the eonl!idered decisions of the Counc:i1. 
'The Governor· General in Council will then 
flmbody the results· of sucoossful negotiations in 
'8· re8OIution which will specify or indicate cltlarly 
'tlte . quatifications whioh have beenappl'OVtld 
for continued recognition in Briti8h India. Such 
resolutions will have no immediate effect, except 
in'the case .nrovided for in the provillo to sub-
elalUe (2)-the 0&88 of qualifications not included 
in the Schedule. They will, however, form a 
precise and public record of the results of suOO8lJ8-
luI negotiations. 

By sub-clause (3) the Governor General in 
Council is required to make a summary of all 
these reaoJut,ions shortly before the expiry of four 
years after the commencement of the Act, and 
to embody it in a schedule, which will set out or 
indicat.e clearly all qualifications which, as a result 
of negotiations carried out, have been approved 
for continued recognition in British India. T·his 
schedule will be published in the Gazette of India 
and, on the expiry of the said period of four 
years, it will take the place of the prescnt Second 
Schedule. It will follow automatically that all 
qualifications not included in a' scheme of 
reciprocity will disappear from the Schedule four 
years after the Act is passed. 

The machinery for the amendment of the Second 
Schedule after the expiry of four years is that 
contained in suh-clauses (2), (3) and (4) of clause 
19 of the Bill as introduced, which now appear 
as clause 14 with the heading" Permanent 
arrangements for modifYing the Second 
Schedule". We have added, however, in sub-
cJaU8e (4), a provision for appeal, on the lines of 
sub-section (3) of section l:i of the Medical Act, 
1886. 

In clauses 13 (3) and 14 (3) we have safeguarded 
the intercsts of persons who take' up practice 
or appointments on the basis of an existing 
recognition, by provisions which have the effect 
of barring retrospective wit,hdrawalB,-as in clause 
17 ,4) also. 

The amendments made by U8 in later claUBe8 
of the Bill and in the headings of the Schedules 
are consequent.ial or drafting changes. 

4. The Bill was published in the Gazette, of 
India, dated the 26th March, 1932. 

5. We think that the Bill has not been·eo 
altered as to require re-publication, and we 
reoommend that it be passed as now amended. 

B. B. GHOSE. 
F. NOYCE . 
.AMAR NATH DUTT. 
G. S. BAJPAI. 
B. SITARAMA RAJU. 
A. SUHRAWARDY. 
HAR-BANS SINGH. 
MOHD. AZHAR ALI. 
S. C. MITRA. 
GAY A PRASAD SINGH. 
8ATISH CH. SEN. 
R. D. DALAL. 
T. N. RAMAKRISHNA BEDDI. 
ISMAIL ALI KHAN. 
JOHN KEGAW. 
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BILL 

·ro 
·ComtittJl.e a. Medical Council in India. • " 

WHEREAS it. is expedient. to ~,a. Medical 
Council in India· • • in order to establish 
a uniform minimum standard of bieber qualifica-
tions in medicine for all provinces; It is hereby 
enacted flS follows:-

'1. (1) ThisM.tmay be called the Indian Medical 
Short title, extAlnt Council ·Act, J933. 

aad , commllllll8meat. 

(2) It extends to the whole of British India. 
(3) It shall come into forceon such date ,as the 

Governor General in Counoil may, by notifi(l&lIioa 
in the Gazette of India, appoint. 

I. In this Act, unless there is anything repug-
De&nitiODB. 

nant in the subject or 
('.ontext,-

(a) .. Britisb Indian University" means any 
university in British India esta.blielted 
by an Act of t.he Indian Legisla.ture or 
of a local I.egisla.ture a.nd having a medical 
faculty ; 

(b) "the CoWlcii " meanB the Medioal Co1lJ\cil 
of India constituted under this Act ; 

(c) .. medical institution" means any iD8ti-
tution, within or without· British India. 
which grants degrees, diplomas or ticen08l 
in medicine ; 

(d) "medicine" means modern scientific 
medicine and includes surgery and obstet-
rics, but does not include veterinary 
medicine and surgery; 

(e) .. Provincial Medical Council" means a 
medical council constit.uted Under an 
Act of a local Legisla.ture to ~gula.te the 
registration of medical practitioners ; 

(f) .. Provincial Medi(l&l Regist.er" means a 
register maintained under au Act of & 
local Legislature to regula.te the registra-
tion of medical practitioners ; 

(g) "'8COf!Msl'Al medWl qwdifoxltion" mea", 
any of the medical qualiJWations includ-
e4 in the FirlJt and &conIl SoW,uJa ; and 

(1&) "Regulation" means a Regulation made 
under section 18. 

a. (1) The Governor Genera.l in Council shall 
cause to be constituted 

('ODBtitutioD and com - C 1 . 
"aaitiOll of the Council. a .:ounci COIlAisting of 

the following members, 
D&D1ely:-

... ... ... • ... ... • ... 
(a) one member from each Governor' •. p~ 

vince, to be nominated by the Local 
Government of the province ; 



2 

(b) one member from each .BritiM IntliGfI 
U,,'wersity, eo be elecIed by the members 
oftk 8~ of tk U"'tJtII'Mty (or, in lie 
ctU8 of 1M ""'QlrMty of Ltd"OW, elae 
Court. and in the case of the 'University 
of Rangoon, the Oouncil) from ~rmgst 
tAo ~, of the. 'I1tI.'.(lic«d foouUy of die 
unitJef'Aty ; . 

(e) one member from each prfJvi'T/.OO where a 
Prooi'nCial Medical Register is maintained, 
to be M:ted jrOO!. amrmgRt themselves b.II 
pe'rBOftS et'trolkd on the Register who possess 
rlJtXJ!lnillm medical qualifications or medical 
qualifications gra1lted by a British·1 Mia" 
University; and 

(d) three members to be nomina.ted by the 
Governor General in Council. 

! 
~ (Z) The Prsaiiknt of the Oouncil shall be t'j,(!('lRJI 
i: by the members of tke Oouncil from a".rmgst t_-
! aeINeI: 

I 

ProoiJed that for four years frmn. the first consti-
ttmon of the Oou,""l tIae p~ IhaU be a perBMf. 
tIOMinat.ed by the Govemor G6fU!,f'al in Oouncil woo 
I1tall hoW. 0.1fwe during tIae pleasure of the GOV61'nor 
fJeneraZ in OouMil and, where he is not already a 
member, siIaU be a member of the Cou7lCil in aiUitirm 
to the members prescribed in sub-section (1). 

(3) No act done by the Council shan be questioned 
on the ground merely of the existence of a.ny 
vacancy in, or any defect in the constitution of. 
the Council. 

t. (1) An election under clause (b) or clause (c) 
)lode of elootioa. or sub-section (1) of 8e()-

tion 3 shall be con· 
d;ucted by the Local Government, * * * in 
nch manner &8 it * * may think fit, subject 
to any instructions the Governor General in Council 
may issue in thi8 bebaJf. 

(2) Where any dispute arises regarding any 
election to the Council, it shall be referred to t,he 
Lomf, GOV8f"MIlfml whose decision shan be final. 

I. (1) * * * No person shall be eligible 
• for nomination or electioll 

ItelkiotiGu of . DOmina· under clause (a) or (b) 
liiODl aDd eIeotiODl. *. of sub-section (1) 
of section a unless he pn88e8Se8 a recognised medical 
qualijicaJ,ion or a medical qualiftcalion granted by IJ 
Britisl, Indian UnifJ6'l'Bity. 

(2) No person shall be eligible for nominatioll 
under clause (a) of 8ub-section (1) of section :l 
unless he resides in the provin(:e concerned, and, 
where a Provincial Medical Regist.er is maintained 
in that province, unlc88 he is enrolled on that 
register. 

(3) No peJ'BOn shall be pj,i,qiUe Jor election under 
olause (b) of auh-Bection (1) of secticm 3 unlcBs I&e has 
had at least four yea,,' experienc.e a.s a Profe&sor, 

. .A,si8tMlt Profe&8Or, Lecturer 0" Rea4er in Medical 
Oolleges or Schools, 

(4) No person may at the 8IUDe time 80rve as a 
member in more than one capacity. 
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•. The Council so constituted shall be a body 
IDoorporatioD of the orcorpoth raM~.J ~YI ethEl namiJ ef CoUDOiI. .. e. t'IIJC& Gunc 0 

. India, having perpetual 
su~ceesJon and a common seal, with power to ac-
qUIre and hold property bot.h movable and im-
movable, and to contract. and shall by the said 
name Bue and be sued. 

7. (1) An t>1ecI«l Pruident ,hall 1wlJ, ojfice 
T of .., /()1' a term. not f'1DCe6tl-

erm OUlce. . G.... _:1 '''fJ JI'Iro years ana· not 
t:d.tJnding begoml the e:qMy I)f the term /tw whiM he 
I&as boon fI.ominateti ()1' eleCted to be a member of the 
Oounal. 

(2) A member, other than (t. '1I.omiruUed President, 
shall hold office for the tenn of five ye&r8 from the 
date of his nomination or election or untillaie suc-
cessor shall have been duly nominated or elected, 
whichever is 10ngt>,J'. 

(3) Where the said term of five years is ahout 
to expire in respect of any member, hie successor 
may be nominated or elected at any time within 
three months before the said tenn expires, but 
shall not assume office until the said term has 
expired. 

8. (1) The CounciJ shall hold its first meeting 
. f . at such time and place as 

Heetmga 0 the Council. may he appointed by the 
Governor General in Council; and thereafter the 
Council shall meet at 1e&8t. OllCtl in each year at 
sucb time aud plact~ as Dlay be a.ppointed by the 
Council. 

(2) Until otherwise provided by Regulations, ten 
members of the Council shall form a quorum, and 
all the acts of the Oouncil shall be decided by a 
majority of the members present and voting. 

e. (1) The Council shall-
Ofti08l'll, Commit~ aDd 

I18rvanta of tbe .Oounoil. 
(a) elect from amongst its memberli a Vice-

President; 

(b) constitute from amongst its members an 
Executive Committee, a.nd Kuch other r.,ommittees 
for genera.l or special purposes as the Council 
deems nece8ll8ory to carry out the purposes of this 
Act; 

(c) appoint a Secretary, who Dlay also, if deemed 
expedient, act as •• Treasurer ; 

(d) appoint or nominate such other officers &nd 
lI6l'Vants as the Council deems nece8881'J to carry 
out the purposes of this Act; 

(e) require and take from the SecreIMy, or from 
any otht'.r officer or servant, such security for the 
due performance of his duties as the Oouncil deems 
necessary; and 

(f) with the previous sa.nction of the Governor 
General in Council, fix the remuneration and 
allowances to be· paid to the President, Vice-
President, members, officera and serva.nts of the 
Oouncil. 

(2) N otwithstatt4ing rmythihlg contained in cIame 
(c) of sub-section (1),JortlleftYUryeat'8from tile com-
~ lof this Act, tAe &crekIry~ofthe OwMil 

• 
• 



" 
Mall be a f*'aM a~ by the Got1emor GeMral .... 
COKnc\l, toM shaJl hoM o~ during the pleasure 
oj the GtYVef'nor General ;. Oouncil. 

to. (1) The Executive Committee shall consist 
of seven members, 01 

The Executive Cocn- whom five shall be elected 
mittee. b h C '1' fro y t e ounCl In 
amongst ita members. 

(2) The President and Vice-President of the 
Councilsball be members ea; officio of the Executive 
Committee, and shall be President and Vice-
President, respectively, of t,hat Committee. . 

(3) In addition to the powers and duties oonler .. 
red and imposed upon it by this Act, the Executive 
Committee shall exercise and discharge such 
powers and duties as the Council may confer or 
impose upon it by any Regulations which may be 
made in this behaU. 

• • * • * • • * 
11. (1) The medical qualifications granted by 
Recognition of medical medical institutions in 

qurJificatiOllll granted by British India which are 
medical inItItutionll in . 1 ded' h F' D_"L .BritiBh India. InC U In t e 1M ocue-

. dule shall he recognised 
medical qualifications for the pu.rpoees of this Act. 

(2) Any medical institution in British India 
which grants a medical qualification not included 
in the First Schedule may apply to the Govemor 
General in Council to have 8uch qualification re. 
cogrrised, and the Govemor General in Council, 
after consulting the Council. may, by notification 
in the Gazette of India, amend the Fimt Schedule 
so 88 to include such qualification therein. 

(3) Such' notification may al80 di.rect that an 
entry shall be made in the last column of the Fint 
Schedule against such medical qualification declar-
ing that it shall be a recognised medical qualifi-
cation only when granted after a spec'..ified date. 

(4) The. OoU'neil shall,' as soon as f7IIJ,1J be atad 
without application beifIg mad.e, f7IIJ,ke all neoessary 
atf'angemems for the impettion of the nwdicaZ 
COUf'III'"s ame:r.aminatiotl.s oJtM UniverfttiR" oj Pattao. 
&mgoon am A "dhm, and shall stdJmit tAeir recom-
__ tions to the Guvenuw Ge'lw,J.l in OOttW re-
garding the i,tClusitm' in the. First Schedu7R. of 1M 
fMiliml qtlal!ijicatiOfls gra'lltdl by tlulJIe Univer,~ies. 

11. The medical qualifications granted by 
medical institutions ou~ 

. NOfI-bwlio.nqvali/ko.tiOft. side Brit.ish India which 
Itt SuoNl 8rh.tiltde to be re· • I d ,. th S d r.opi,ed.· are mc u ea In e econ 

Schedule shall be recog-

~ 
nised medical qualifieations for the purposes of 

; , . this Act, and shall. be sufficitl'1lt ~ for 
"\; eflJ'fJWn('#/.t (J?I uny Provincial Medical RegtBler. 

18. (1) At any time dl.lring tM period of Jotw 
Tf'fIMtOl'fl GmJ/IIgtflltNlI years after. the COf'IImefIOe-

lor modi/tJitl{/ Ihe Second ment of this Act, the Oourt-
Behedvlr.. cil may l-'t'Iter into ttegotia-
ttutl.8 with 1M aut1uwily in any State or CO'Ut'III1J 
outside British 1 'ltdi.a whick is entru-steJ. by tM 1a.tv 
of IlUch. Stme or coUntry with the maittten.aftCe of a 
f'''fer of m.etltca.l practitioners, for the ~ of a 
~ of reciprocitlJ for the recog'IIition of medical 
'ftUJliJicatJiUM, am the rntJIfltl of svch ~ 

1: 
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,W be reported to t1&e GotJenWt' GenIral in OotMlOll, 
along with the dooih'i.ons of the Oouncil to ~ 
or to rtif1l.8e to rf.cognise the medirol qual'f1icattom 
proposed by Stu::h auUtority for recagnitWn in Brit"" 
lwli.a. 

(2) In so far as the decis-iof68 of the OouftOtl to 
recognise medical fJl101AJi,cationa are accepted by Me 
Govtmwr GCMt'01. in Oouncil, tkey .hall be entboiIMtJ, 
m a resolution and published in the (:}azette of lntlta, 
g'flll, BtWA resoluti<m shall spefiJy or i~ wiM 
(ft4.fficient aocu.racy aU medtoa.l ftudifioations./inwJUr 
a,pproved Jor recognition in British IntJ,i,a ; 

ProtJid.ed that .where any s'l.lCh r68Olution specifia 
or indicates a .medioal q·u,alification whick is Mt 
inclutkd in the Second &ktJule, the G01Jfit'fWf' Gene-
ral in Council may, by tWtijicattof& in the GtIMtt.e 
oj IfIIlia, amend ~ Serxmil &:MiJ,vle 80 as to if1d_ 
B'IIdl quaUfioatiqn therein, and sooh a~ 
may furtAer direct that sd fJU4Uficaticm IlIaall be 
deemlJd to be a recognised .wl quaLificatio'll. for 
the ptM'p0&e8 of thi8 Act only W&-n .graflUd after a 
8peci.fied date. 

(3) Within one ,rwntk before the e:1YJM1I of IAe 
period oj fOtJ4' '!1m,s from the ~ of thM 
Act, the Governor General in Oouncil shall fra'IM • 
Bckeduk to include .aU medical iualifications which 
~ been specified M indicaled by him in resolutions 
made uruler sub-section (2), aM ;MU ~ 
1M saUl schedule in the Gazette of India, and SucA 
schedule shall be substituted fM the Secorul Srll£duk 
with effect from the expiry of the said period of fOVl#' 
:years, and shaU tl&en have force as if it had been 
enaded in tJ&is Act ; 

Provided that the Governor Oe'rlMal in (J()I4ftOil 
wU inclwk i'n the said schedule all medical quq.Ufo-
cations i'YU!luded ·in the Se-OO'llll, 8chedule which were 
.gra'1lteil before the expiry oj the said pmod of four 
years. 

1t. (1) At any time aftl-'1' the expiry of the ~ 
oj fOtJ4' yeOll's after t1ae com-

p."lIane1lt amJngsme'llh ~t of thi. A.ct, the 
morliJring eM Second COUfwU may complete (# 
BoIMtltU.. •. • may emler wlto negotuatoN 
with the authority in any State or country outside 
British India which by the law of such State or 
country is entrusted with the mainttmance of a. 
register of medical practitioners, for the settU'Jg oj a 
sclumw of reciprocity J()f' the rf'oog-n#:imt, oJ medical 
gualiji.cation&, and in pllrsuance of any such 
scheme the Governor General in Council may, by 
notification in. the Gazette of India, amend the 
.8&ond Schedule so &s to include therein a.ny medi-
cal qualificatiou which the CUU1/oCil has ~ 
.slwuld lx~ recognised. 

(2) Such notification may also direct that an 
'entry shall be made in the last column of the 
.Second Schedule against such medical qualifica.-
tion declaring that it shall be a recognised medical 
qualification only when granted after a specified 
date. 

(3) The Governor General .iIi· Council, after 
·coneultation with the Council, may, by notifica-
tion in the Gazette of India, amend the Second 
&bedule • • • by directing that an entry 

• 



6 

be made therein ,'" ... ... ... ... • 
in re.spe.ct of any medical qualinca~ion. declaring 
that it shall be a l'tlcogn.ised medical qualification 
only when granted. before a specifitld date. 

(4) Where the Cwneil ka.~ refused to reoognise 
any medical ~ifioation whic,h has been Proposed 
f()lf reoogMtion by any B'uel, aut/writy, that authority 
f1I4y a'P'Ply to the G01JeNW1 (}erlllf'al in Council, 
and the Governor General in Council, aflM' ooMder-
""9 suck applicatWn and after consulting the Council, 
may, by Mtijicalion' in the Gazette ~f I ,.dia, ~ 
the Secc:md Schedule so as to incl'lllk suck qualijioa-
tion therein, and the protJisim,.a of sub-section (2) 8Aall 
apply to 8'UC.h fUltijication. 

15. Every medical institution in British India 
Power to require worm- which grants a 1'OOOgniaed 

ation .. to OOlll'llllll of medical qualification shall 
atudy u.d U.aminatiODll. furnish such information 
&8 the Council may, from time to time, require as 
to the courses of study and examinations to be 
undergone in order to obtain such qualification, 
as to the agP.M at which such courses of study and 
examinations are required to be undergone and 
such qualification is conferred, and generally &8 
to the requisites for obtaining suuh qualification. 

18. (1) The Executive Committee shall appoint 
lDIpeotioll of exemiDa- ~uch number. of medical 

tiona. lDBpectors &8 It may deem 
requisite to attend at any or all of the examinations 
held by medical institutions in British India for 
the purpose of granting recognised medical quali-
fications. 

(2) Inspectors appointed under this section shall 
not interfere with the conduct of any examination, 
but they shall report to the Executive Committee 
on the suffi.cieu.cy of every examination which 
they attend and on any other matters in regard to 
which the Executive Committee may require 
them to report. 

(3) The Executive Committee shall forward a 
copy of any such report to t,he medical institution 
concerned, and 811all also fOl'ward a copy, with the 
remarks of such institution thereon, to the 
Go~nor General in COWlcil. 

17. (1) When, upon report by the Executive 
Withdrawal of reoog_ Committee, it appears to 

Dition. the Council that the 
courses of study and examination to be gone 
through in any medical institution in British India 
in order to obta.in a recognised medical qualification 
or that the staudards of proficiency required m..m 
candidates at any examination held for thc pur-
pose of gra.nting such qualification are not such as 
to secure to persons holding such qualification the 
knowledge and skill requisite for the efficient 
practice of lJl(,>wcine, the Council shall make a 
representation to that eftect to the Governor 
General in Council. 

(2) After considering such representation, the 
Governor Genoral in Council may send it to the 
Local Government .of the provinoo in which the 
medical institution is situated, and the LO<'.a1 
Government shall forward it, along with such re-
marks &8 it may ch908e to make, to the medi<*l 
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institution, with an intimation of the period within 
, which the medical institution may submit its ex-
, planation to the Looal Government. 

(3) On the receipt of the explanation or, where 
no explanation is submitted within the period 
fixed, then on the expiry of that period, the Local 
Government shall make its recommendations to 
the Governor General in Council. 

(4) The Governor General in Counoil, after 
making such further inquiry, if any, as he may 
think fit, may, by notification in the Gazette of 
India, direct that. an entry shall be made in the 
First Schedulo against the said medioal qualifi-
cation declaring t.hat it shall be a recognised medi-
cal qualification only when granted before a speci. 
fied date. 

18. (1) The Council may, with the previoua 
Ponr to make Regn_ sanction of the Governor 

l.tioDl. General in Council, make 
Regulations generany to carry out the purposes 
of this Act, and, without prej udice to the generality 
of this power"such Regulations may provide for-

-

(a) the management of the property of the 
Council; 

(b) the s~moning and holding of meetings. of 
the Council, the times and places where 
such meetings, are to be held, the conduct 
of buainess thereat and the number of 
members necessary to constitute a q no-
rum; 

(c) the reai.qnation of membera of the ·eo.nc.1-Aftd 
the filJAng of caattal mcanoies ; 

(d) the powers and duties of the President 
and Vice-President; 

(6) the mode of appointment ofthe Exeoutive 
Committee and other Committees, the 
summoning and holding of meetings, 
and the conduct of busin6SB ofsuoh Com.-
mittees; 

'. (J) the oonduct of business of Provinoial 
Committees; 

(g) the tenure of office, and the powere and 
duties of the Secretary and other offioelW 
and servants of the Council; , 

(Il) the appointment, powers, duties and pro-
cedure of medical inspectors; and • • • • • • • • • 

(i) any matter for which under this Aot pro-
vision may be made by RegulatioJl8. 

(2) Until the first Council is constituted under 
this Act, any Regulations whioh may be made 
under sub-section (1) may be made by the Governor 
General in Oouncil ; and any R~gulation so made 
may be altered or rescinded by the Council in 
exercise of its powers under sub-section (1). 

19. (1) The Council shall furnish such report., 
luformatioD to 00 fur. copies of its minutes, ab-

niIbed by Council, and stracts of its accounts, 
pubUoatioD thereof. and other information' to 
the Governor General in Council as he may re-
quire. 

(2) The Governor General in Council may pub-
lish, in such manner 88 he ma.y think fit, any report, 
oopy, abstract or other information furnished to 
him under this section or under section 16. 

10. (1) Whenever it it! made to appear tg' the 
Ot>mm~ of Inqub7. Governor General m 

Council that the 001llMlil 



iil'Mt eotnptying wit.h any of the proviIJioll8 ofdti. 
A'Ct, the Governor General in Council may refer 
the particulars of the complaint to a Com.mission ot 
JDquiry consisting of three persons, t,wo of whom 
shan be ap~inted by the Governor General in 
CeuncU, one being a Judge of a, High Court estab-
lished by Letters Pat~nt of the Crown, a.nd one 
by the Council; ani such Cominission shall pro~ 

,aeed 1jo, inq'uire in a ~ummary manner and to 
report to the Governor ~neral in Council as to the 
'truth of the matters charged in the complaint, and 
:in. O&Be of any charge of default or of' improper 
action being found by the Commission to have been 
established, the Commission shall recommend the 
re!lledies, if any, whioh are in its opinion neces-
sary. 
, .' (2) The Governor General in Council may re-
qlrire the Co.uncil to adopt the remedies .80 reoom-
mended within such time a." having regatd to the 
report of the Commission, he Dlay think fit; and 
if the Council fails to comply with any such re-
quirelXlent, the Governor General ih Council Dlay 
atnend the Regulations of the Council, or make such 
provision or order or take such other steps as may 
~m neoe8S8ry to give effect to the l"6OOmm.enda-
tiOl!lS of the Commission. 

" (~) A Commission ofInquiry shall have powert.o 
. admi~ster oaths, to enforce the attendance of 
witnesses and the production of documents, and 
~8¥1l have all such other necessa.ry powers for the 
purpose of any inquiry conducted by it· as a.re 

V olll108. .~xercistd by a Civil Court under the Code of Civil 
Procedure, 1908. 

THE FIRST SCHEDULE. 
• . (See section 11.) 
"--. 
&cogniBed medical qualifications gm:med by medical 

i iNtttutilms in B"..,isk India. 
, MIdjaal Recognised Abbreviaiion ~, 

~ InRitution. medical for 
~ " , quall1l.oation. regiltration. 

UDiv~ of Bachelor of Medicine M. B .• B.S., All. 
Allahabad. and Ba.cholor of Sur-

tTnivenity of 
gery. 

Licentiate in Medioine L.M.S.,Bom. 
~~bay. and Surgery. 

M.B., B:S., Bom. Bachelor of Medioine 
and Baohelor of Sur· 
gery. 

Doctor of Medicine M.D.,Bom. 
Muter of Surgery M.R.,Bom. 

Uotvenity of Licentiate in Medioine L.M.S.,Oal. 
CaJeutta. and Surgery. 

M.B.,Oal. Bachelor of Medicine . 
Doctor of Modioine M.D.,Oal. 
Master of Surgery M.S •• c.!. 

. Unllventty of 
Master of ObstetriOil M.D., Cal. 
Bachelor of Medicine M.B., B.S., Luok-

L~bow. and Bachelor of Sur- now. 
gery. 

L.M..S., Mad. 'Un1venityof Licentiate in Medioine , lhdne. and Surgllry. 
Baohelor of Medioine M.B., C.M., Mad. 
and Master of Surgery. 

M.B .• B.B.,Mad. Bachelor of Medicine 
and Bachelor of Bur-
gery. 

Doctor 01 .dicine M.D., Had. 

Pwljab tJni· Licentiate in Medicine L.M.B.,PWl. 
, venity. andBurger~ 

M.B., PUD. ~ ... Baehelor of ieine. 
;:.~ 

DOoWl of Medioine M.D., Pun. 

.,~HIJ' 
Master of SW'lery M.S., Pins. .. 
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THE SECOND SCHEDULE. 

(See section 12.) 

Recognised medical fJtI4lifioattons !!,anted l1y ,,&etltctJ1 
,~ outside BritiRh. I ntlia. 

A. Registrable qualifications admitting pri-
marily to the Medical Register granted by licens-
ing bodies in the United Kingdom. as shown in 
Table (F) set out in the Medical Register for 1931 
printed and published under the direction of the 
General Council of Medical ~;ducation and Regis-
tration of the United Kingdom in pursuance of' 
the Medical Acts, 1858 and 1886. 

B. Registrable qualifications granted by licens-
ing bodies in British possessions, as shown in 
Table (I) set out in the said Medical Register, 
other than registrable qualifications granted by 
licensing bodies in India. 

C. Registrable qualifications granted by 
licensing bodies in Foreign Countries. 88 shown in 
Table (J) set dut in the said Medical Register. 



I· GOVERNMENT OF INDIA. 

LEGISLATIVE ASSEMBLY 
DEPARTMENT. 

Report of the Select Com.mittee on the Bill to 
establiah a Medical Council in India and to pro· 
vide for the maintenance of a Britilh Indian 
Medical Register, with the Bill .. ameQded. 

10 

M181LD-71O-1.9.aa-GJP8 




